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GOVERNMENT OF KERALA

Law (Legislation-I) DePartment

' NOTIFICATION

N o. 22 | 22 I Leg.l.2 I 20 | 8 I Law 6'h Jub. 2ol9
D ateil, Thinrpananthapuram, 2 l't .Mithunam, I 1 9 4

15'h Ashadha, I94l.

The following ordinance promulgated by the Governor of Kerala on

6'h day of July. 2019 is hereby published for general information

By order of the Governor,

VURYErcUMAR T.

'SP 
e c i al Se cretar'v" ( Law )
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ORDINANCE NO.27 OT ZOTq

THE KERALA VETERINARY AND ANIMAL SCIENCES
uNtvERsITy (AMENDVTENT) OR.DINANCE, 2019

Promulgated by the Governor of Kerala in the Seventieth Year of the Republic of India.

AN

ORDINANCE

/urther to amend the Kerala Veterinary and Animal Sciences [Jniversity Act. 2010.

Preamble.-WHEREAS, the Kerala Veterinary and Aniinal Sciences University

(Amendment) Ordinance.2018 (59 of 2018) was promulgated by the Govemor of Kerala on the

26'l' day of December, 201 8;

AND WHEREAS, a Bill to replace the said Ordinance by an Act of the State Legislature

could not be introduceci in; and passed by. the Legislative Assembly of thc State of Kerala during

its session which commenced on the 25th day of January, 2019 and ended on the l2rh day of

February.20l9;

AND WHEREAS, in order to keep alive the provisions of the ordinance. the Kerala

!'eterinary and Anirnal Sciences University (Amendmcnt) Ordinance. 2019 (17 of 2019) was

promulgated by the Governor of Kerala on the I't dav of March. 2019

AND WHEREAS, a Bill to replace the said Ordinance by anAct of the State Legislarure
.could 

not be introduced in, and passed by, the Legislative Assembly of the State of Kerala during

its session which commenced on the 27th dayof May. 2019 and ended on the 4rh day of July, 2019;
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AND WHEREAS. under sub-clause (a) of clause (2) of article 213 of the Constitution of

fndia, the Kerala Veterinary and Animal Sciences University (Amendment ) Ordinance,2019 (17

of 2019)will cease to operate on the 8'h day of July,20l9;

AND WHEREAS. diffrculties will arise if the provisions of the said Ordinance are not kept

alive:

AND W HEREAS, the Legislative Assembly of the State of Kerala is not in session and the

Govemor of Kerala is satisfied that circumstances exist which render it necessary for him to take

irnmediate action:

NOW. THEREFORE. in exercise of the powErs conferred by clause (1) of article'213 of the

Constitution of India. the Governor of Kerala is pleased to promulgate the following Ordinance:-

l. Shsrt titlc tttul L.oyy,teyLeytettt.-(l) This Ordinancc may bc callcd thc Kerala \/cterinarl'

and Animal Sciences University (Amendment) Ordinance, 2019'

(2) It bhall be deemed to have come into force on the 27'h day of December, 2018.

Z. Act 3 of 20ll to be temporarillt antended.-Durirrg the period of operation of this

Ordinance, the Kerala Veterinary and Animal Sciences University Act' 2010 (Rct : of 201I )

(hereinafter referred to as the principal Act) shall have effect subject to the amendment specified

in section 3.

3. Antendment of section .12.-ln section 12 of the principal Act, in

sub-section (2) ilem (iv) shall be omitted.

4. Repeat utttl suvittg.-(l) The Kerald Vetertnary and Animal Sciences University

(Amenilment) ordinance. 2019 ( l7 of 2019 ) is hereby repealed.

(2) Notwithstanding such repeal. anything done or deemed to have been done or an'v

action taken or decmed to have been taken under the principal Act as amendcd by thc said
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Ordinance. shall be dbemed io have been don'e or taken under the principal Act, as amended by

this Ordinance.

P. SATHASIVAM,
GOVERNOR.
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